
Jitendra/Esha 

IN THE NATIONAL COMPANY LAW TRIBUNAL,  
NEW DELHI BENCH (COURT – II) 

Item No. 306  
IB-917/ND/2019 

IA-4368/ND/2026 
IN THE MATTER OF: 
M/s. Ved Contracts Pvt. Ltd. 
 

…     Applicant/Petitioner 

             Versus   

M/s. RG Infra Build Pvt. Ltd. …                  Respondent 

Under Section: 9 of IBC, 2016 (Liq.) 
Order delivered on 14.09.2026 

CORAM: 
SH. ASHOK KUMAR BHARDWAJ                         SH. ATUL CHATURVEDI 
HON’BLE MEMBER (J)                      HON’BLE MEMBER (T) 

 

PRESENT:   
 For the Applicant : Adv. Abhirup Das Gupta, Adv. Vagisha Tiwari, Adv. 

Surbhi Sachdeva for Applicant  in IA-4368/2026 and 
Main petition 

 For the Respondent : Adv. Aditi Yadav, Adv. Om Gulati, Adv. Mohit 
Nandwani for Respondent in IA-4368/2026 

 

Hearing Through: VC and Physical (Hybrid) Mode 
 

ORDER 

IA-4368/ND/2026: Our attention is drawn to the resolution dated 24.08.2026 

passed by the CoC in due deference in provision of Section 34(4) of IBC, 2016 

and read with Regulation 8B of the IBBI (Liquidation Process) Regulations, 

2016. The resolution reads thus:- 
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In the wake of the resolution passed by the CoC, the relief sought in the 

application is granted, and the existing liquidator Mr. Rakesh Kumar Jain, is 

permitted to be replaced with Mr. Amar Nath (IP), bearing Registration No. 

IBBI/IPA-001/P-01639/2019-2020/12530. Subject to the aforementioned, 

the IA stands disposed of.  

  
  Sd/-              Sd/-  

 

(ATUL CHATURVEDI)                           (ASHOK KUMAR BHARDWAJ) 
   MEMBER (T)                    MEMBER (J) 

 
  


